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Will the Minister of Home Main 
be pleased to state: 

(a) whether any decision has been 
taken Rbout the future of Goa; 

(h) If so, the broad features there-
e!; and 

(e) if not, the reasons for the 
delay? 

The Minister of State In the Minis. 
try of Home Main (Sbrl BaW): 
(a) No, Sir. 

(b) Does not arise. 

(c) The matter needs very careful 
consideration in all it. aspects. 

8brl D. C. Sbarma: Why has It be-
come the polley of the Governmenl 
of India to keep a question hanging 
till it reaches the combustible point 
and then decide about itT How long 
will It take to take a decision on thia 
question? 

Mr. Speaker: The IeCOnd part ma1 
til! answered. 

The MlnI.ter of Home Mair. (Shd 
Nanda): This is being considered 
now. 1 think it should not take 8 
very long time now to decid~ it. 

Shrl D. C. Sharma: While consider-
ing the relative c aim~ of Mysore and 
Maharashtra, will Government have 
recourse to a referend urn to dedde 
this question or to a general election 
or to a committee to decide the ques-
tion? 

Shrl Nanda: One thing is certalr., 
that the wishes of the people will he 
consulted. What is going to be the 
fonn, I cannot say. 

Shrl 8. M. Banerjee: It is already 
there. 
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hrI a. 8. Pudey: In order to de-
'1ennine the future of Goa, haa the 
'Chief Minister of Goa made certain 
....,ge.tion.? If so, what are they? 

811r1 Nanda: Thi. II very well 
blown, that he wanla that there 
tobould be a freeh refemnce to the 
people. 
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8hrl BasapPa: May I know whether 

1I>e eueeeition for mid-term electlona 
Is not beset with dangers, and also 
whether it i. not a very hasty and e:r 
praTte dpcision, whether it is not a sur-
render to power lactic. of 80me peo-
ple? Is it not true that It I. not in 
the interest of Goa or in the Interest 
<>f India or in the interest of all nath-
.... 1 element. in the country? 

Hr. Speaker: Does he want a" 
anawer or he has said what he want-
ed? 

SIIrI Basappa: I want to know whe-
ther there ie any objection from the 
Goan people and the people of Myoore 
10 this, and whether there was any 
tiemonltration against this move or 
decision? 

IIIlrI Nucla: There Ie no decisl,," 
.. far. 

SIu1 P. B. Chaluanrtl: Hal Gov-
ernment taken any decision to ref~r 
this question to a plebiscite of the 
people of Goa? 
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811r1 Nuda: I have already .alel 
that the form in which the wilh.s ot 
the people there should be consulted 
has not been decided, 
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Shrl S. N. Ch.turvedl: What will 
be the alternative terms of reference 
..,d may I know whether a clear ver-
dict can be obtained on the issue with-
out a plebisdte or referendum,-in a 
_neral election? 

~ 'fIIn: tflr '1ft ~ (f'I:A:r ~ ~  

'1fT it ~  ~ I '0'1' ~if r~ lim :;rTt:(1fT I 
~OO~ f; 1 1 ;r 1f 1 

Shrl M. L. .Jaolhav: How far il it 
economically and administratively lie-
llira ble to keep a Imall terri tory llkp 
Goa as a separate Union Territory? 

Mr. Speaker: That u what they 
are considering. 
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Shrl It. Ramanatho Chettlar. III 
view of the emergency resulting !rum 
Chinese aggression and the pregent 
Kashmir situation, why not Gover3-
ment keep 1s9ues like Goa In co!oi 
storage for ten year. a. 9uggested by 
the late Prime Minister. 

Mr. Speaker: Suggestion. 

Shri Alvares: The Home inia e~ 

has repeatedly said that certain con-
dition. have changed since the clnt 
verdict of the la.t election in favour 
of merger with Maharaahtra. May I 
ask the Home Mini9ter what the n~  

conditions are? 

I!Ihrl NeDda: It is a conclusioft 
which the hon. Member draws. We 
have already said that we are rcon-
side ring the whole situation. 

Shrl Alv .... : He has not answpr-
ed my question. He laill new condi-
tions had developed. What are the 
new conditions? 

Shri Nanda: To infer from that 
and to draw a ""rtain coneluslon trom 
the electlons-I do not think that ,," 
been an accepted position. 

8hrl Alvares: He is eoing to have 
another election for a verdict. One 
election hu already liven I verdict. 
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What are the conditio.,. which have 
intervened for having another erdic ~ 

Shrl Nanda: have said that 1.he 
elections brought about a certain 
situation. Later on, that Assembly 
passed a certain resolution. After 
that, the Chief Minister himself mad • 
• certain olrer which Is on the basi. 
of consultations with others concern-
.a. The matlar hu been taken up 
and a decilion will be reached lOOn. 

Archaeolorteal Sun.., of IJlIIIa 

ow. Sui Shree Narayan Du: Will 
the Minister of EdllCllUon be plealed 
to state: 

(a) whether the recommendations 
made by the He"iew Committee ap.-
pointed to suggest lines on which the 
Archaeological Survey of India mould 
work in the next flve years have 
been conside~d; 

(b) i1 la, the decisions taken there-
on; 

(c l whether the flnancial implica-
tions 01 the proposals made bave 
been considered; and 

(d) if so, with what result? 

The MlDlster of Elllleation (Shri M. 
C. Chagla): (a) to (d). The recom-
mendations of the Committee are 
mlder consideration. 

Shri Shree Narayan D&I: May I 
know how long Government will take 
now to come to a decision in tbe mat-
ter? 

Shri M. C. Chall'la: As the bon. 
Member knows, the report was pre-
... nted only on the 2nd of April. As 
a matter of fact, some recommenda-
tion. have already been implemented. 
We are awaiting the report of the 
Director-General. When it comes, it 
will be considered by the Ministry, 
and the recommendation. which we 
accept will be Implemented without 
delay. 

8hr1 Shree Narayan Du: May J 
DOW .... hether It .... m be pollSlble tor 
tile Government to get lOme of the 

suggestions made by this committe. 
included in the Fourth Plan? 

Sbrl M. C, CbaI'la: Yes, we are 
going to accept most of the recom-
mendations. I do not know how many 
of them will be Included in the 
Fourth Plan. That is not in my hand •. 

Sbrl Ranp: The Minister aaid just 
no .. that it was .ubmitled only in 
April. Now we are In September. 
Me not four months enough? The 
Director-General has not sent his re-
actions in regard to this report. Is 
thla the speed or rate at which my 
hon. friend propose. to rear,an;". hi. 
Mln;"try and bring some sellAe into 
this Government? Does it go on like 
this because it relates to archaeolo,y? 

Shri M. C. Chall'la: I do not think 
my han. friend i. fair to me or to 
the Ministry. I wish he only know. 
the history of report., how lon, they 
take. There are certain recommenda-
tionI. He may look at the report, it 
has been laid on the Table. It lakes 
time for the Director-General to 
examine it. As I aaid, lOme of them 
have already been Implemented. 

Shrl Ranp: Some of them hDve 
been implemented. In regard to the 
rest of them, he has not even receiv-
ed a reply, and my han. friend pro-
poses to go on examining it again for 
another live years, and then his suc-
cessor will have to do It I suppose. 

Shri M. C. Chall'la: I did not say 

live years. 

Repatriation of 1JId1ans from BIII'IIIa 
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Will the Minister of Rebablll_ 
be plealled to refer to the reply given 




